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A N A N N  MA R 
 R N P B  MP R AN  

A - AR  B P  N S D NS 

AND P  RAD N .P.. PAR   
A AND AR N  Au S, 1981. 

S R RA ANSN RADA (Bo-
ay South)  call the attention o 
the Minister o o e Aairs  to the 
ollowing atter o urgent ulic 
i ortance and reuest that he ay 
ake a state ent thereon 

he Reorted lathi-charge y 
olice n students and reorted 
olice raid n .P.. Party ice at 
handigarh on th August, 1981. 

 M S R  S A  N  
MNS R  M A ARS 
(S R NDRA MA ANA) 
Sir, according to inor ation received 
ro handigarh Adinistration, 
e ers o All ndia students ede-
ration and the Puna Nauawan 
Saha who had given a call that they 
would gherao the Puna idhan 
Saha or three days in su ort o 
their already voiced de ands gather-
ed in the arade ground Sector-1 in 
handigarh on the orning  o th 
August, 1981, and they were addressed 
y their leaders. At aout 1.30 PM, 
a crowd 00 to 00 strong started 
arching towards the idhan Saha 
uilding and violated the rohiitory 
orders under section  144 r. P. . 
Aout 100 yards ro the ttar Marg 
the two xecutive Magistrates, r-
nt on the sot alongwith the olice 
oic r warn d the crow d that they 
were violating the rohiitory orders. 
h y were also reuested to leave the 
rohiited one. owever, the crowd 
started throwing stones and hurling 
sticks at th olice orce. n these 
circustances, the olice re orted to 
cane charg to to the crowd ro 
roceeding urther towards the idhan 
Saha. So e o the, however, an-
aged to reach th arricade in ront 
o t  idhan Saha uilding and 

indulged in acts o violence 
inury to a olie oicer. 

causing 

A nu er o de onstrators who 
had earlier een. disersed ro near 
the Puna idhan Saha uilding 
had gath red near the us terinus 
and were likely to da age the u-
lic roerty. he olice orce led y 
Senior Suerintendent o Police and 
Additional Suerintendent o Poli , 
handigarh went there. n seeing 
the olie arty the de onstrators 
who were ar ed entered th .P.. 
oice in Sector 1 and which is only 
aout 10 yards ro the us teri-
nus. he olie had then to enter 
the uilding to eect th( arrests to 
revent the de onstrators who had 
taken reuge inside the uilding ro 
indulging in acts o violence. 

A agisterial enuiry has een 
order y the District Magistrate, 
handigarh. 

1.4 hrs. 

MR. DP -SPA R in the hair 
S R RA ANSN RA.DA Mr. 
Deuty-Seaker,  Sir, the State ent 
o the on. Minister o state or 
e s highly unsatisactory and he 

has tried to deend what is ind en-
sile. his ugly incident at handi-
garh raises certaih unda ental ues-
tions. n ursuance to a call given 
y the All ndia Students ederation 
and S aout two thousand students 
et in handigarh and started ro-
ceding to the Asse ly ouse. 

Now, what were their de ands 
hey de anded e loy ent allow-
ance, chea education, arity in tui-
tion ees, de ocratic rights or  all 
students to education and they ro-
tested against the erD circular ask-
ing th ducational institutions to re.-
use adission to letist students. 
As the students started roceeding to-
ward the idhan Saha, a orce o 
olice en cordoned the.  Students 
insisted to roceed urther. his took 
lace at a distance  one kilo etre 
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ro the Asse ly ouse. hen 
students insisted and allegedly tried 
to reak the cordon o the olice-, o-
lice resorted to rutal lathi charge, 
his is -not the incident which ha-
ens usually, where olice resorts to 
ild lathi charge. Several uestions 
will have-to e gone  into. athi 
charge was a rutal lathi charge, 
uncalled or and unwarranted.  sual-
ly olice is reuired to tackle the 
situation very tactully and use ini-
u orce and that too as a last re-
sort. ere that was not done. Police 
acte-d in a anner as i it was a re-
editated and re-conceived thing in 
the ind o the olice to rutally 
lathi charge students who ca e out 
with the de onstration. 

Now, Sir, they not only -resorted to 
rutal lathi chage, ut they also 
chas d the students u to a distance 
o three kiloetres. hereater,  eighty 
eole were arrested and soe ore 
arrests were- ade thereater. 

Second art o the incident was 
the olice chased the. hereater 
two hundred olice en went erserk. 
hty went co letely ad and lost 
their own control and the custodians 
o law and order took law into their 
own hands. hey ecae  lawless, 
and they attacked and raided the 
head-uarters o the cr in handi-
garh. hat was  -done in the cr 
headuarters was a very serious ater. 
hen the headuarters oice 
o a recognied all-ndia arty is 
raided,  would say that olice co-
itted criinal tresass in entering 
the headuarters o r. 

Many stud lts who were inured 
in the lathi charge were eing given 
irst aid.  hese students were assaul-
ted again. hey were ercilessly 
eatll. orn  olk were insulted, 
Not only that i es were taken away 
and the entire urniture was in sha-
les.  ne roo which was given or 
M As o the Puna idhan Saha 
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was co letely in sha les.  ye-
writers we-re taken away. Alirahs 
were roken oen. -All ,hese  acts 
o the olice were eyond their rights 
and e)ond their ord rs-which they 
ought not to have resorted to.  th 
o August was a very lack day in 
the annals o ulic lie o nandi-
garh, and in its history. And that is 
why it has ecoe  very s rious 
atter. .. , 

t is a very serious att r ecause 
in this country we are wedded to 
th rule ( law. here is de ocracy 
in our country. here are c rtain 
unda ental rights. n the dark Bri-
tish days, when the Britishers were 
trying to tra le under oot all the 
civil lierti s o the eole, Pandit 
awaharlal Nehru stated that  that 
was a olice ra where there was n9 
vaki, no a eal and no dutil. hat 
is how Nehru i descried those days. 
 a now  asking Are  we under 
Plie Ra  his ovetn ent, it 
a ears, wants no argu ent, no de-
and and no de onstration as against 
no vakil, no a eai and no dalil o. 
those days. 

t is the unda ental right o every 
citien to coe out with de ands 
and the-students were 110t attacking 
the olice. t was the unda ental 
right o students to coe out with 
their deands. n resonse to this, 
the olie went erserk and they tried 
to tra le all the ci vi lierties under 
oot. All the decency was given  a 
go-y y the ollce. hey resorted 
to this rutality and vandalis. 

aving said this,  would ask can 
not a recognied olitical arty unc-
tion in this country his is  a un-
da ental uestion. hat right has 
the olice to intrude, encroac  uon 
and to criinally tresass into the-
headuarters o P -day it is the 
Pl. o orrow it ay e against 
an.y other olitical arty. hey ay 
enter the oice o any trade union. 
n this way, the olie are setting 
wrong recedents.  his crates  a 
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serious situation r the citi l s. No 
citien worth his salt ald no citien 
who elieves in civil lierties  will 
tolerate this sort o ulu  on the 
art o the olice. 

MR.  DP -SP A R Pleas 
conclude with a uestion. 

S R RA ANSN RADA  o-
day it is P to orrow it ay e 
anata Party, or the Bharatiya anata 
Party, or DM or Anna DM also. 

S R . .  D ANDAPAN  (Polla-
chi) DM s oice was not raided y 
the olice. DM s oice at oi a-
tor was raided y cr and cr (M). 

S R A.  N A ADASAN 
NADAR (rivandru) hat ha 
ened during ergency 

S R RA ANSN RADA  his 
rai es a very unda ental uestion. 
 would like to ask the hon. Minister 
whether it is not true that such at-
tacks on eaceul de onstrations con-
stitute an assault on the right o  e 
association which is a unda ental 
right guaranteed y Part  o the 
onstitution  Secondly, the Mnister 
has also declared in his state ent 
that a Magisterial enuiry is  going 
on. hat is adding an insult to the 
inury ecause the case ot the olice 
is co letely indeensile and the 
inuiry is erely an ee wash. here 
ust e a udicial enuiry. hat are 
the reasons or non-cooeration y 
the P in the enuiry o the ov-
ern ent he e ers o the P 
are all victis. hey said, we are not 
going to cooerate in this enuiry. 
hey have no trust in this enuiry. 
wil the Minister give us reasons why 
they hae declar d their non-cooe-
ration ill the overn ent also 
assure that in uture no headuar-
ters r any oice  any olitical arty 
would e attacked, r would e raided 
y the olice 

very day we see that de onstra-
tis are eing staged in ront o 
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the Parlia ent ouse and so eti es 
occasionally a ild lathi-carge take 
lace. But this was an llr ceden-
ted rutal lathi-charge y the ulice 
and the olice had taken the law into 
their own hands.  Action should e 
tak n against those who are reson-
sile or this. 

S R NDRA  MA ANA 
 would like to deny all the charg s 
ade y th hon. e er aganst 
the handigarh olice. he olice 
did ake a cane charge when the 
crow d eca e unruly. 

S R RA ANSN RADA But 
here are the hotograhs where the 
olice was chasing the students in that 
area. he hon. Minister ust have 
s en it. 

S R NDRA  MA ANA 
Police had to chase the ecause 
they eca e unruly and started 
throwing stones at the oliee they 
te hurling stones at the olice and 
were ausing the olice. he olice 
had to run ehind the. hatever 
the hon. e er had said regarding 
taking away o iles, tyewriters, etc. 
ro P oie is also actually in-
correct. 

S R NDRA  P A (Baslr-
hat) he tyewriters were not 
taken away they were roken they 
were s ashed y the olice. ou are 
right. 

S R NDRA  MA ANA 
he allegation ade y the P hon. 
e er regarding reaking o tye-
writers is also not correct. he olice 
entered the city oice. he eolice 
wanted to arrest those who were n  

dulging in the act o violence. hen 
anyody co its a criinal oence, 
when it is a cognisance oence, it is 
not necessary even to take warrants 
to enter the reises to arrest the. 
So, this is not a criinal tresass,  as 
the hon. e er had descried it. 
e had ut only two uestions. ne 
is aout the udicial enuiry.   have 
already said in y state ent that a 
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Magisterial e uiry has een ordered 
in this case and ater the enuiry. i 
there is any ecess on the art o the 
olice i they had co ted any 
istake, necessary action will e taken 
against those who are resonsile or 
it. is second uestion was that there 
was an assault on the ree ssocia-
tion. here is n an on ree 
association and aking e  de ons-
trations, i they are eaceul. e. 
never rohiit any eaceul de ons-
tration. n handigarh, on an average, 

 every day, there are - de onstra-
tions, and the handigarh olice has 
a record or this.  would like to 
oint out to the hon. e er that 
on the revious week, there was an 
arian agitation in which nearly 8 
olice en were inured. Six o the 
wer, o icers-3 Su-nsectors,  
Dy. SPs and 1 SPs. wo were seve-
rely  inured. ne DSP is in the 
hosital and he is in a serious con-
dition. ne nsector was also se-
riously inured. he handigarh Po-
lice has always tactully handled the 
situation and they had not attacked 
the de onstrators. But here when 
they eca e violent and started 
throwing stones and using their lathis 
which they were carrying, there was 
no other go or the olic ut to re-
ort to cane charge. 

MR. DP -SP A R Shri 
Ra ilas Paswan-Asent. Shri 
hitta Basu. 

S R A BAS (Barasat) 
Sir,  have heard the state  nt  o 
the hon. Minister and also tle rely 
he has urnished. he l,tat ent and 
the rely he has now given are no-
thing ut a callous evasion r truth. 
And so ar as the state ent is con-
cerned. it is erely a reroduction and 

1 reit ation  o certain inor ation 
which has een given y the handi-
garh Police  sta. And it is not ex-
ected-and it is not the duty o the 
Minister in charge o o e Aairs-
to r roduce what has een given y 
th Police in handigarh. nstead o 
a lying his ind, inste cl o having 
an enuiry into the att r  h  st 
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gives out so ething which is arthest 
away ro the truth. t is nothing 
ut a green signal or the- Police. 
hether there is a de ocratic right 
o the eole o our country to go to 
the idhan Saha and ventilate their 
grievance is the uestion. Students 
and youths o handigarh have got 
that right, as  said Parlia ent will 
uhold that right, not ,ly o the 
eole o handigarh ut o the eo-
le all over the country ased as it 
is on certain de ocratic de ands. 
ou will und rstand nature o the 
de and. hey wanted that there 
should e e loy ent,  in case 01 
une loy ent, they should e giv n 
une loy ent allowance. he stu-
dents and youth de anded that edu-
cation should e ade chea.  hey 
also de anded that there should e 
arity etween the tuition ees char-
ged y the overne-nt colleges  and 
the ees charged y the rivate du-
cational institutions. 

MR. DP -SP A R e has 
already read it. 

S R A  BAS  But you 
ust also know it. here are 148 
rivate colleges and 3 overn ent 
colleges in handigarh. he rivate 
colleges are charging our ti es the 
ees charged y the overn ent col-
leges. t is uite natural that the 
students should say that the tuition 
e s should e r duced or atleast ade 
eual to the ee charged y the ov-
ern ent collegs. 

A ost dangerous recedent  has 
een created y the Police there. hey 
have reared a list o stdents, and 
they have sent a circular to the heads 
o the educational in titutions reuest-
ing the-or ordering the not to 
accord adission to any o the tu-
dents listed in it. hat is the uture 
o those students whose na es have 
een lised y the eD hey are all 
ree citiens   eountrv and  a 
students and youths o the country, 
they have go  a right to  e rne rs 
o 1h u ion o their eh ic . he ran 
h    rs o anion 0 their hole 
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and the Police has got nothing to do 
with it and the Puna Police D has 
issued a circular that the students who-
Se na es are listed and which list has 
een sent to the heads o institutions 
that they should not e aditted in 
the schools, colleges and universities 
there. s it not an inringe ent uon 
their unda ental Right s it not a 
case o denying the students or youth 
o Puna the unda ental Right o 
association and attendi g  a union o 
their choice.  his is the way h w 
the handigarih olice are acting. ven 
today  have got  a list with e. 
Seventy students have not een gven 
adission.  hy  ow can the Pun-
a Police interere with their un-
da ental Right to in the union o 
their choice And this Minister  tells 
us that the lathi charge had to e re-
sorted to. athi charge was done  in 
a sirit o vengeance, in a  sirit o 
rutality.  you allow e, yu look 
at this icture. t is not ro the 
New Age or the Patriot, it is ro 
the i es o ndia. ook at this ic-
ture. he icture will show that with 
a sense o vengeance,  a sense o re-
venge, a savage attack was ade on 
the eaceul students.  want to lay 
it on the ale o the ouse. ven 
you will e astonish d to learn-here 
is a icture o a student who has een 
arrested, rutally inured and taken 
to hosital  and he has  een  ket 
chained in the hosital ed. (nterru-
tions). s this a civilised  overn-
ent or are we in a ungle 

S R SA ASAD AN  A RA-
B R  hat is Mrs. ndira andhis 
de ocracy 

S Rr A BAS  A student 
who has een rutally inured in the 
lathi charge, is taken to the hosital 
and is ket chained to the hosital 
 d. s he a criinal  as he not 
got the right to de onstrate the right 
to de and education, the right to de-
and e loy ent or e loy ent a1-
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lowancrl  he goes to the idhan 
Saha, a lathi charge awaits hi and 
he gets inured, taken to the hosital 
and is ket .chained to the hSPital ed. 
his is ost savage ehaviour and it 
shows how the olice acted. 

e has given soe- exa les o 
olice excesses.  also want to give 
soe excesses. Aout 00 olice ar-
ed to the teeth entered t.he P oice 
at handigarh which is  M away-
it has to e taken note o-ro the 
scene o the de onstration and which 
is aout 1 M away ro the so-
called us terinus. he olice en-
tered into the oice o the Pr. hat 
did they do hey were not there 
si ly to arrest soe eole. hey 
ran a ok. hey. dislayed unusual 
reny and aused woenolk, eat 
u whosoever ca e their way, or-
ced oen alld roke the doors, win-
dows, alirahs and cu oards, took 
away Soe arty ileS d records, 
tyewriters and wooden urniture. 
he  whole oice  has  een let in 
a sha les. 

MR. DP  ... SP A R 
ut your uestion. 

Please 

( , 

S R A BAS  Aout 4 
arty unctionaries  and arty leaders 
were there, including the state en-
eral Secretary o the P. hey dia 
not take art in the de onstration 
they were engaged in their usual rou-
tine work in the oice. hey were 
arrested roon the reises o the 
arty oie without showing any 
reason, without roducing any war-
rant, nothing o the sort. ven-wo en 
e ers o the arty were- have a 
te tation to Se very strong lan-  ,  
guage, ut  will say it r ildly-
woen arty e ers were 
aused and intiidated. Mrs ogendra 
Malhotra and Mrs.  Mohinder irk 
were  aused. (nterrutions). ould 
te hon. Minister  go and ask the 
wheter the wo en e ers  the 
P were aused and intiidated As 
 have already laced eore  you, 
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three students have een ket chain-
ed to the hosital ed. ne icture 
1 have ust no shown )tou. 

Now  a coing to the Senior 
Suerintendent o Police, handi-
garh S.,S.P handigarh ... all 

MR. DP  -SP A R Please 
dont ention the na e. 

S R NDRA  P A t has 
coe in the aers. 

MR. DP -SP A R  ou  can 
ust say, S.S.P.,  .handigarh. e 
are not concerned aout the na e. 

S R A BAS  S.S.P., 
handigarh  was ersonally  reson-
sile or these reorted excesses. e 
ha.s reorted, to have taken out his 
service revolver and randished it 
eore Mrs. Malhotra, threatening er 
with dire conseuences. here are 189 
students and o t  still l der de-
tention. So e o who have een 
adly inured. 90 de onstrators hav 
still een issing. hey have not 
yet returned to their laces.  hese 
excesses,  . t  seak in the ildest 
or, . were rutal and ararous. 
hese ar.e the recursors o .the days 
10 coe.  his  shows authoritarian 
trend and this trend is going to e 
irreversile. hey want to stile the 
voice o dissent and the -ight to ro-
test. hey want to lauch attack on 
the eoles de onstrations and eo-
les right to rotest. 

n this context  ay  know ro 
the han. Minister whether he is re-
ared to hold an inuiry hisel in 
the incidence o excesses  have re-
orted r is he reared to n t  

tute a udicial inuiry A agiste-
rial inuiry is not going to ring out 
the truth.  the overn ent is n-
terested in ringing out the truth it 
is necessary that it should order or 
a udicial inuiry. And in view o 
the act that the aggrieved arty, 
the P, and other de ocratic and 
let arties have decided to oycott 
the agisterial inuiry a udicial in.-
uiry should e ordered or. hat 
is the actual nu er o students who 
were arrested ow any o the 
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hae S ar een released hy have 
rest o the not een released ave 
the cases against the een with-
drawn  not, will the overn ent 
withdraw cases against the tld 
the. overn ent ay co ensation to 
the inured and create an at oshere 
or cli ate o con1idence and resto,re 
o nor alcy in handigarh ould 
the overn ent disiss the 
Senior suerintendent o Police ...  
and take action against all other olice 
oicers who are resonsile or ex-
cesses  this is not done, the truth -
will neer coe out. n the na e o 
de ocracy  want that the overn .. 
ent should agree to institute a ro-
er inuiry into the atter so  tha.t 
the truth is known to everyone. 

S R NDlA  MA ANA 
he han. Me er has, ore or less, 
reeated what the revious Me er 
has said.  As  have already said, a 
agisterial inuiry has already een 
ordered. hree asects are to e in-
uired into y the a t at  hey , 
are cane charge y the olice, arrest 
o certain ersons and the entry o 
the olice into the oice o the o-
unist Party o ndia.  think in 
thes. three asects all the oints o 
the han. Me er are covered. -his 
nuiry will take evidence and eet 
individuals also who have got co-
laint against the Police. Ater the 
inuiry is over they will oint out in 
the indings the role o the olice. 
n the asis o the reort, necessary 
action will deinitely e taken against 
all those who are ound guilty. So  
cannot o-hand say whether we will 
disiss a certain oicer or not unless 
it is roved that he is guilty .... 

S R A BAS  
rove 

ho will 

S R NDRA MA ANA 
he nuiry icer. ou can ask your 
colleagues to resent their case and 
gie acts to the nuiry icer S that 
everything carnes to light. 

e has ut two or three estions. 
ne is aout the udicial inuiry. As 

 .xunged as ordered y the hair. 
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 have already said, a agistraial in-
uiry i ordered.  So, it is not ossi-
le to go in or a udicial inuiry. 

e wanted to know how any er-
sons were releaSed.  hose who were 
arrested on the th and 8th were 
relea ed.  hose who were arrested 
on th th are yet to e released. 

Another uestion was whether the 
ca  s will e withdrawn. n the case 
 d on trations, where soe vio-
len e  co itted y the student or 
the de onstrators, cases are institut-
d.  So it d ends n the erits 
ot the ca e.   cannot say anything at 
thi tage. 

hen he wanted to know whether 
ensation will gi en to the. 

n the case o violent agitations, there 
i no recedent or giving co ensa-
tion. 

S R  A  BAS 
was  aused y the olice. 

iolence 

S R  NDRA  MA ANA 
.. h  handigarh  adinistration re-
orted that there as violence y the 
de on trators.  hereore, the ues 
tion o co ensation does not arise. 

h re is no an on anyody e-
coing a e er o  any  olitical 
arty or a sodation. here is no an. 

BiR A BAS n that case, 
u should reue t the Puna eD 
to withdrawn that circular. 

MR.  DP -SP A R  M -
el  the una Asse ly can raise 
it. 

S R A BAS   he  di-
ul y is e cannot raise it. 

Rl NDRA  MA ANA   
ill look into what the hon. Me er 
    ut the circular. 
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he olice  resorted  to cane 
charge to distur the crowed ro 
roceeding urther towards the 
idhan Saha. 
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 P  oice at 

til tat t.  has .tated 
 inc 1e llee ar   the 

d itnnst tor whD w at.e(i e.,.-
tered the. P otllc in  ctt No. .1 

So, ay  know . o  the hon. wn-
ister ro what he has staled, the 
articulars o the anns and the sei-
ure ade t o  

 ctrr  ctt   tto to -
t     ,1 t ei, 

  t  
    c ill   

lli  w 

,  l    

May  ask the hon, Minister wheth r 
the lathi charge o hanatgarh oliee on 
students de onstrating or e loy-
ent or une loy ent allowance, 
chea education, or arity in tuition 
ees, right o education or all stu .. 
dents was ustiied y the overn-
ent, whether it is a act that a D 
circular was issued asking the educa-
tional institutions to reuse adission 
to those students who are activists o 
let unions, and whether the overn-
ent is o the view to send a arlia-
entary co ittee to inuire into 
these incidents 

S R NDRA  MA ANA 
Sir, the charges are again reeated y 
the hon. Me er.  So,  do not go 
into the.  would like to rely only 
to the estions whih he has ut. 

irst is aout te articulars o 
ars seied.  Sir,  said that ecause 
they were ar ed with lathis and they 
were throwing stones-these were the 
instru ents with the-no ars 
were seied ro the P oice. t is 
only ecause they entered there the 
) olie wanted to arrest the and 
thereore they entered, into the P 
oice otherwise they have  no 
reason to enter into the P ice. 

S R P S R  n the siate-
et it las een t t d that the, 
students were at ed, ut they were 
nt ar ed. 

100 S-1 

1,andigarh, ( A) 

S R NDRA MA A A  
said that they were a Pe with 1 uu.. 
ill NDRA  P A hey were 

ar with lalis aa. the lice 
eole er hvin canes. hat is 
the.  d er he 1ice had 
only ca and the ey had lathilt 
ou are not e St to erociuc 
whatever the olice tol l, like a 
arot. hy dont you go there and 
look or yoursel and ake an inuiry 
on the sot 

8 R NDaA MA ANA 
he alling Atte tion wa ac itted 
only on 8th August, and there is no 
ti e to go  d inuir-e. very Minis-
ter ha to go y the reorts received 
ro the state or ro the Adinis-
t t on. 

S R A. N A ADASA 
NADAR  Do n  t e a ri oner o the 
A ini tration. 

(nterrutions) 

S R NDRA  MA ANA 
So.,  hae to deinitely rely on the 
reorts which  received ro the 
handigarh Adinistration. 

(nterrution ) 

Sir, so ar as the ern circular is 
concerned,  have already said that 1 
will look into it. (nte1rutions). 

So ar as the a oint ent o a ar-
lia entary co ittee to go into this 
is concerned, the uestion  does not 
arise ecause there is agisterial 
inuiry already. 

S R MA  A M R  
(Pansura) Sir, the state ent lac-
ed eor the au in rely to the 
all Attention y the Minister is 0 
lank hat  elieve th t the late 
1a nted Michael Dwyer would 
have een green with envy to reac 
uch a tate nt, h  could not have 
do etter.   a sure. 

he hon. Minister ust now said 
that only one day eor he has re .. 
ceived t ain  Attentio  once, 
could ot t all the inoration. 
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S R NDRA  MA ANA 
No, n.  got the inor ation, ut 
there is no ti e to go. 

S R MA  A M R  
So, -he. could not go.  So, uch eore 
this, a all Attention has co e to 
Raya Saha. Moreover was. it not n 
serious enough atter that the head-
uarters o a olitical arty in a state 
was ransacked. 

All Position Parties were de-
anding that a udicial enuiry 
should e held and they had also re-
used agisterial enuiry . e were 
not these uestion serious enough or 
hi to go  he could not go, he 
should  have aologised here. But he 
could not go. But lie could very well 
swallow this sha eless olice version 
o the incidents.  do not know whe-
ther he has read it roerly or not. 

 will read out or your eneit the 
answer given to that art which deal 
with the B. 

S R  AR S  
( orakhur) Sir , the 
laughing. 

BA AD R 
Minister i 

MR. DP  -SP A R Please 
listen. Mr.  Nadar and Mr. arikesh 
are soiling the show. 

S R A.  N A ADASAN 
NADAR  s it a atter to laugh t 
is a uestion which has to e roerly 
answered. 

S RMA A  M R  
as he roerly read it hen  
t ake it that he has read and swallow-
ed the whole version. hat is it  
a not going to See it. . 

MR.  DP -SP A R t is in 
the or o a uestion. 

S RMA  A M ilR  
Beore utting v uestion,  will 
read a state ent to draw your atten-
tion. hat is this he irs art o 
it is that the students were lathi-
harged and the tudents near the 
idhan Saha etc. hey said 

etA nu er o de onstrators had 
earlier een diser ed ro near 

the Puna idhan Saha uilding 
. and had gathered near the us ter-
niinus and werelikely to datlge 
. ,the ulic roerty. he Police orce 
led . y Senior Suerintendent o 
Police and Additional Suerinten-
dent o Polie at handigarh went 
there. 

t sees to e a, clear one. hese 
stdents were likely to. da  ulic 
roerty. here were they an 
you tell e o-hand how ar that us 
terinus was ro .Punah idhan 
Saha And how ar is P oice 
ro Puna idhan Saha he 
state ent sa S that the,us terinus 
is 10 yards ro the P oice. But 
it does not say how ar that us ter-
inus was  r  the idhan Saha 
itsel and how ar the cr ice.  
a not articular. et hi say lNo. 
et hill-say  No, there are  s. 
ro idhan Saha and a clear  No to 
that t hey are likely to da age ulic 
roerty. So,  do not know that 
likeliness was articularly enuired 
into. But they were su osed to e 
unar ed. And he said No, no. hey 
were ar ed with rickatg and canes. 

t is stated in this very state ent 
why they were arrested and that the 
P olice  were ade to enter the  uilding 
to eect the arrest, to revent the 
de onstrators who had taken a reuge 
inside th Building ro indulging 
in acts o violence.  So, the Police 
were doing what hey were re-
venting the students ro indulging 
in acts o  violence. Students ho 
were su osed to e ared inside 
ice,  s. away ro idhan 
Sa a, with lathis-that also he does 
not know-he does not clai ore 
than that. But overn ent clais 
to know that. o revent t  vio-
lence was  used. veryody was 
arrested at istl oint.  So, is it not 
a greater violence  Sir, to nt 

the ro acting in a violent anner, 
they had to inti ate our wo en 
ongress, wives  o the State Seere-
taries, orades Mrs. oginder Mal-
ot a and Mrs. Mohinder ill, a Me-
er o the State ouncil o the .P.M., 
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Puna. ere they trying to act 
violently with rickats and lathis 
y  strange. As a result o that, the 
olice had to use the istol inside the 
.P ..M. oice  So,   would like to 
know in view o the seriols nature o 
the cri e co itted y the olice 
t.ere and, aove that,  would also 
like to tell hi that the  Minis-
ter Mr. Darara Singh even had to 
say this, how is it that, the nion 
erritory which is etter known as 
handigarh Adinistration which is 
under the direct charge o Mr. Mak-

 wana and Mr.  ai Singh, when it is 
under the direct charge o the .entre, 
this is one o the incidents in the 

 recent years, that eing the situation, 
all the osition Parties in handi-
garh reused to cooerate with the 
udicial enuiry hat is ecause o 
the a o  attitude. ould he not 
even now act, not like the etty og-
ging olie oicial ut as a Minister 
to withdraw the old order o holding 
a agisterial enuiry and order or a 
udicial enuiry or not Maye, they 
want to cover it ug. y the lind 
state ent whih is ull  asolute 
untruths. hey want to cover that 
u and that is why  now want to 
hold a agisterial enuiry. 

here was a circular a ut the 
students, letist students, who would 
not e eritted inside. hat was the 
reason or the agitation. n the 
idhan Saha, the Minister earlier 
a d that this circular would not e 
executed. But, it was eing executed 
what is the situation. ducation 
eing very uch a concurrent su ect 
and this eing a very serious situation 
in the olitical lie o our country, in 
the de ocracy o the country, will 
he here itsel say that such  things 
will e i ediately anned and no 
-urther atte t o that kind will e 
ade in uture 

S R AR S BA AD R 
t Se   

(.  ) Not recorded. 

MR DP  -SP A R his 
will ot go on record. his il not a 
correct way. Dont record. ou are 
s iling every serious discussion. 
Please sit down. She has ut a very 
very serious uestion. ou are 
soiling it. 

S R NDRA MA, ANA 
Sir, i the hon. lady Me er had 
seen y state ent roerly, she 
would ind that  had not given a 
clean chit to the olice.    have  al-
ready said that a agisterial enuiry 
has een ordered.  anyody is 
ound resonsile or any isuse ot 
ower or i, they had acted eyond 
their urisdiction, then necessary 
action would e taken.  have 
already said that (nterrutions) 1 
have not given a clean chit to 
the olice. Aout the udicial en-
uiry,  have already relied. 
Aout the circular also,   d 

that  would look into it. 

13.8 hrs. 

S PP M N AR D MANDS R 
RANS (RA A S), 1981-8 

MR. DP  -SP A R Now, 
the Su le entary De ands er 
rants (Railways) . he Railway 
Minister. 

 MNS R  RA A S 
(S Rl DAR PAND )  eg to 
resent a state ent (indi and nglish 
versions)  Showing. Su le en-
tary De ands or rants in resect 
o the Budget (Railways,) or 1981-8. 

MR. DP -SP A R Now, the 
ouse stands adourned to eet at 
14.91 hours. 

13.9 hr . 

he ok Sah4 adourned  unch 
till thirty inutes ast trteen 01 
the lock. 


